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(c) A barrare is p:oposed ill th! pro-

ject report. Th: ultimate features of the 
project will, how.:ver, be decided after due 
examination, taking into account all 
aspectsincluding sumbergencc in Rajasthan 
Territol'Y. 
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Prop~.al to .et up • BeDcll of Keral. 
lliah Court at TrivRIldram 

1586. SHRI A. NEELALOHITHA-
DA SAN : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) wh!ther th:: GJvernm~nt of India 
.bad reeei ved any representation from 
any source req u ~iting to start a Bench or the Kerala High Court with filling 
powers at Trivandrum, the C"pltal of 
Kerala; 

(b) if so, what the Central Government 
has done in this matter; 

(c) whether, the Government of Kerala 
ba1 taken up the issue with the Central 

Government; and 

Cd) w~ether the Central Government 
arc aware of the fact that Trivandrum 
is the only State Capital not having a 
RiCh Court situated therein ? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHIV SHANKAR) : <a) to (c). The 
State Government sent a proposal for the 
establishment of a Bench of the Kerala 
High Court at Trivandrum in September, 
1971, They were addressed in July. 1973 

for completing certain statutory consul-
tations. No reply was then received. 
the State Government have intimated in 
June, 1978 that the matter is still engaging 
their attention. 

(d) Trivandrum is not the only State 
Capital in which a High Court does not 
have its principal seat or a pennanent 
Bench. BhopaJ, Imphal, Agartaia, 
Shillong and Kohima are other State 
capital in which neither the principal 
seat nor a Permanent Bench of the High 
Court having juriadiction is located. 

Be8ett!emeDt of Pong Dam Outee. 

1587. SHRI VIKRAM MAHAJAN: 
Will the Minister of ENERGY AND 
IRRIGATIO~ A~D CO.\L Ul! pleased 
to state: 

(a) how many oustec-s of Pong Datu in 
Himachal Pradesh were rehabihtated in 
Rajasthan bdore :March, 1977 a.nd how 
many have been rehabilitated during 
March, 1977 and December, J 979; and 

(b) the reasons for the dcla'- in resettle-
ment of Pong Dam OU'ltf!'eS ? 

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI 
A.B.A. GHA.~I KHAN CHAUDHURY): 
(a) and (b) • Decisionc; regarding t,fthe 
resettlem~nt of the P )ng Dam oustet"s 
were reached on the baC)is of agreement 
between the Chief Ministers and the 
Award of the then Cabinet S~retary, 
who was req uested to exa.mine the 
differences b.!tween the two Stato. 
Sp~cial rules entitled "The Rajasthan 
Colonisation (Allotment of Government 
land to Pong Dam OuC\tees in the Ra-
jasthan Canal ao~ony) Rules, 
1972 were framed in 1972, under 
the Raja'lthan ColonisatiQIl Act, to 
govern the d~tails of allotmen t of land to 
the Oustees. Applications for aUot'llen 
of land were invited from the eli~ible 
Pon.g Dam OUstees. The eligible Pong 
Dam Oustees were to apply for aUotment 
of land within three months of the issue of 
eligibility certificates by the Certifying 
Authority in Himachal Pradesh. In 




